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1, the Chairman of the Committee on Private Members' Bills and Resolutions, having

been authorised by the Committee to present the Report on their hehalf, preseat s
FortySixth Rcport.

2. The Commitice met on the 24th March, 1969, for—

1. Allocation of time to the Resolutions set down in the List of Business for
Friday, the 28th March, 1969.

11. Clasification and allocation of time for discussion of the Constitution

S t) Bill, 1969 (Amendment of article 280) by Shri Shiva Chandra
Jha, M.P., undcr Rule 294 (1)(b) and 294 (1) (c) of the Rules of Proccdure

respectively.

I11. kxamination of the followi Constitution (Amendment) Bills under Rulc
294 (1) () of the Rules of ure: —

1) The Cousti (Amendment) Bill, 1969 (Amendment tA Schedule
()b,su.sm(\".‘m Ton ) (Ame: of Eigh ule)

2) The Constitution (Amendment Ii Anudmmt uf article 19 and
substitution of erticle 326) by

Allotment of time to Resolutions
3. The Membens whose Rewolutions had been included in the List of Business for
the 28th March, 1969 had been invited (o present their views on the Resolutions before
the Committee. Shrimati Sushila Rohatgi attended the sitting.

4. The Committee recommended the allocation of time as follows: —
(1) Resolution regarding Powers and functions of Governort 2 houn
(2) Resolution regarding convening of a new Constituent Assembly. 2 houn,
Classification end allocation of time to Bill
5. Shri Shiva Chandra Jha, the Member incharge of the Constitution (Amendment)
Bill, 1969 (Amendment of article 280) had been invited to prevent hefore the Committee
his views on the Bill. He did not attend the sitting.

6. After comsidering all asperts of the Bill. the Committee placed it in category ‘B
and allowsed 14 hours for its discumion.

Examination of Comstsiuiron (Amendmenty Billy

7. The Members concerned had been invited to prevent hefore the Commitiee their
views on their Bills None of them atiended the siuting

8. The Commiutee comsidered the Bills and arvived at the following findings as 2
rewalt of their cxamination of the Bifls-—

Findings of the Commiltes

(1) The Comtitution (Ameniment) Bill, 1969 (Amendment of Fighth Schedule
by Shri Shiva Chandra Jha.

The Bill sought to include Magah' and Masithili languages in the Eighth Schedule
to the Comstitution.



After considering all aspects of the Bill, the Committee rccommended that the
Member might be permitted to move for leave to inoduce the Bill.

(2) The Constitution (Amendment) Bill, 1969 (4mendment of article 19 and
substitution of article $26) by Shri Madhu Limaye.

'l‘heBill-oufntoammdarﬁdeIQ:ndwsubuituteuﬁdeS%inotderwmkc
the right to vote for all those who are 18 or above a fundamental right.

After considering all aspects of the Bill, the Committee recommended that the
Member might be permitted to move for leave to introduce the Bill.

Recommendations

9. The Commiuee recommended that—

the allocation of time to resolutions, as shown in paragraph 4 above, be
® agreed o by the House; P
(ii) the categorisation and allocation of time ¢o Bill as shown in £ above be
) agreed to by the House; and pem

(ili) Sarvashri Shiva Chandra Jha and Madhu Limaye be iued to move for
leave to introduce their Constitution '(Assendment) Eﬁ'

N«w Dsiau; R. K. KHADILKAR,
March 24, 1969. Chairman,
CRaitra 8, 1801 (Saka). Committee on Private Members Bills

and Resolutions.
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